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29.9.95 	Mr. J.B. R 	learned counsel for the 

(Vacatiol applicants moves this application 
* 	11catión(4 It 	 Court) 

foruEind 	u- 
Fo1R5Q; 	 Subject matter is Special (Duty)A1lonçe. - 

eported vide 
There are 46 applicants altogether. He 

seeks time for making a petition for 
- 

	

	

permission to file the application jointly 

by all the applicants - under the Rule 4(5) 
(a) of Central Administrative 	Tribunals 

• 	 •.. 	 (Procedure) Rules 1987. 

djourned for consideration of admission 

o 16.10.95 before DivjsionBench. 
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16 10 95 	 MrJ B I.ai for the applicants 

Mr.. S... AU, 	Sr.'-CG.S.C. 	for 
the respondenis.  

The application 	is.,purp'ted 

tobe.f.iled by 46 applicants. I'ti.iinw 

• well settled under the decist9n pf.the 'Supreme 

Court that locally recruited.,mtoees whÔ are 

posfed in N.E. Region, are not -eltgit4e y get 

SDA. 'The applicants at S1.Nb'1"t,x 20stat--4that 

they are posted from outside Their clain, thfore, 

• 	 .'. 	 can be considered. 	. 

	

0 	 I 	 ' 	. 	 . .• • 	. • 	•. 	S 	 . 	 . 	 . .•. 	 .. 	 . 

By M.P.No.98/95 AL. :sought to 

join in the single application . )lgly leave 

is granted to applicant Nos 1 to 20 to jorn in 
• 	 . 	 this application. The M.P. is disposed óf. 

The ' O.A. is admitted o:the extent 

, 	

----- 	L of applicant Nos.1 to 20. Ius 	ii 	to the 

	

j_, 	7• 	 (.y-t .--., 	 respondents. 8 weeks for writteut'âtement -Ajourned 

• 	 to 11.12.95 for.  .directions.  
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11-12-95 Service of notice awaited. 

'1 djOurned to 22-1-96* for further orders 

Me r 	 Vjce*Chajrrnan 
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12.3.96 	 Mr s.AliSr.C.G5S.0 for the respon 

dents. 

List for hearing on 13.5.1996. 

Member 
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26.4.96 	None is present for both 

sides. Requisites have not been 
received. 

Inform applicant to take 

steps within 14.6.96. 

List on 14 .6.96 for further 
orders. 

4.f 

7c 	 /4fZ/:~ Jpg 

, 

L•c 

~ ~ -I 
Member 

None is present. Service 

Report awaited. No steps taken. 

Adjourned for for further order on 

3-7-96. 

Màaber(A) 
( 

Member(J) 
im 

: 	
..'. 2-' 

L 	
0 	 3.7.96 None present. List for order on 

31.7.96. 

Member 
pg 

31.7.96 

~ ~-, - m 

Mr S.AU,Sr.c.G.s.c for the respon- 

dents. None for the applicant. 

Requisites have not been received. 
List for order on 29 .8 .96. 

Inform the counsel of the applicant 
at his Shillong address for taking nece-

ssary steps for filing requisites. 

6 
Member 

/ 
t 	 - 	 - _'4 - 
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29.8.96 

o.A.219/95 

1 

Mr SJli,Sr.C.G.S.0 for the 

respondents. None for the applicant. 

Same position as on 31.7.96. 

List for written statement and 

further orders on 25.9.96. 

1)11 116  
10 

25 I9I 6 None present. Written statement 

not been submitted • 

List for written jWent  and 

further orders on 13.11 

-'I 

-1 	
#~;V 

Mexr 

None for the, applicant. 

Written 3taternent has not been 

submitted. 
List for writtenst4nt and 

further orders on 9.12.19w 

Member 

13 .11 .96 

I 
/2.. 

2 27oL1 
£72 

9-12-96 

('t4 f-  AJ4Jw 	7-19'l 'v' 

o.y4  

45per3. 	 ill 

None for the applicant. Wr±tten 

statement has not been sulmitted. 

Requisites have not been fi1d by thej 

counsel of the applicant despite sev4 

opportunities given to th . 

List for hearing before the n 

available of Division Bench for dis 
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9.5.97 	Learned counsel for the parties 
submit that the case is ready for 
hearing. 

List on 30.6.97 for hearing. 

Mehiber 	 Vice-Ch irmar 

195 

	

30-6-97 	There is no p representation on 
beh1f of the applicant. The applican 
i.snot present on call. Mr.S.Alj. 
Sr.C.G.S.C. is present. The case is 
dismissed for default. 	-

I  i~—  ma(~i— ViceChairmafl 

im 

7)-- 
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For use in Tribunal's Offices- 
I 

* 
' 

IFLB THE CENTMAL ADMINISTRATIVE TRI UNAL 	 BENCH 

(AN applicatioflunder Scti')n 19 orjth 
- 

TITLE of the Case * 	O.A. No. 

Act, 1985) 

Shri Qopal Sinha and 45 others 
All Industrial Group 'C' and 
GRWP '0' DEFENCE CIVISIAN 
EMPL(IIEES working under 509... Singnal Unit. 
Air Force ,C/O 99 A.P.O. 	 ••• Petitioner. 

Union of India & Others. 	 . . .• 
	 Raspondente. 

IN 0 EX 

TaT No. Parti ulars 000 urns nts. 	 t 	PaFJNo. 

i. 	 Application. 

Datc of filing.  

Registration.  

- 	 Signature 

Rrgistr3r. 

I 

-I 
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IN THE CENTR AL ADMIN 13TH AT IVE TRIBUNAL, 
GAUHATI BENGH 

Shri Gopal Sinha and 45 others, 
All Industrial Group 'C'  and 
GROUP 'D' DEFENCE CIVILWT 
EMPLOYEES working under 509-iña1 Ult, 
Air Force, C/o 99  A.P.O..,.,.....,,...,.Petitioners. 

:VERUS: 

Union of India and others ................. Respondents. 

1. Parti culars of the 	lone r - 

 Shri G .Slnha, P a±nter, 
Industrial Group 'C'  employee; 

 Shri L.B.Thapa, Chowkidar; 

/ 	(3) Shrj. K.Djee,Chowkidar; 

 Sbri M •L.Yadav, Chokldar; 

 Bhjj Arnrit H aj, Chowkidar; 

 S1a'i B,K.Pahan, Chowkidar; 

 Shri J,N,Slngh, Chowkidar; 

 Shri Gogal Sharma, Water Carrier; 

(g) Shri I.Nath; 	Water Carrier; 

(le) Sbri P.R.Boro, 	Mess Waiter; 

(ii) ShriD,John, Laskar; 

 Shri JJe1 Oy, 	Chowiddar; 

 Shrl Gurrnukh Singh,Safaiwala; 

 hrl C.R.Baruah, 	water Carrier; 

 Shr1 Murli Pal, 	Water Carrier; 

 Shri Balindar Lohar, Cook; 

 61w! J.Das 	Laskar; 

 S}irj Chotelal 	Safaiwalla; 

 Shr I P .0 .Narzarl, 	S afaiwalla; 

hri D.S.S ahi, 	Gxup 'C'  Painter 

All Group 'ci' & 'D', Defence 	)iiaan 

Employees posted from outside to the North E astern 

Region under the Station Commander, 50 	Signal Unit 

Air Force, C/9 99 A.P.O. 

(Contd. . . , . . S S S • • S • 
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 Shri Nainu Kumar, Chowiddar; 

 Thri Mohinder 8ingh, S afaiwa11a; 

23, Shr I D .M .L ama, Las kar; 

 6hrl S itanam, Cook; 

 ShriM..Mitra, Water Ca'rier; 

•  ShID1 Bahadur Laskar; 
Thapa, 	, 

 Shrl Santbk Sirigh 	- Laskar; 

284 hri Harbins Lal Washer Up; 

•  ShrIGopa1Sharrn, Mess 	aIter; 

 ShrI VijayaKumar,, . Cook; 

 S hr I S 1B M ahant a, Cook;' 

 Shri BachanMaslh, . 8 afaiwalla; 

33 Shrj Hakm SIngh; 5 afaIia1la; 

 Shri J.B.Thapa, Mess Waiter; 

 Shri N.K.Thapa, Laskar; 

 Shri A.Tariang, Mali; 

 ShriP.S.Tron, •Mlj; 

•  Smtj,Bachan Kau, Safaiwalla; 

 ShnI J,S.Nongbrj, Chowkldar; 

 SrI K.B.Chettri, Chowiddar; 

41 Shri Sukh Binder ChowkJ.dan; 
• Singh; 

42, Mulazjin Ma, Dhobi; 

43. ahnl Kale Gurung, Cook; 

44, Shri &C .Nath, Ch 

45 •  Shri H asmat LU, Mess tiaiter; 

46, Shri P.S.Lyngdoh, 

All Industrial Group 'D' Defence Civilian employees 

locally recruited and post In the.North Eastern 

Region •under the Station Commander, 509Signal 

Unit, Air Force, Cl0 

/ 

99 A.P.O. 

I,. 	 I 	 - 
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2.. ParticularS of theRespOndents :- 

(j) Uflion of India 

(represeriteabY the Secretary, Govenment of 

India, Ministry of Defence (Finance D ivislon)•G1 

• 	 New De].hi-110 001; 

(U) The Chief of Mr Staff, 

Air He adquterS (VB)', 

New ih1116 011; 

• 	 (iii) The Mr Officer C0nding_iflChief, 

HQ Eastern jir Force Command, I.A.F., 

UpperShillOng, Shiliong-7; 

The Sttion Qommander, 

• 	 '. 509 Signal Unit,' Air Force, 

Laitkor, Shi11ng; 

The Controller o' Defence Accounts, 

(Air Force), Debrad3n; 

'(vi) The Controller General,, Defence ACCOUfltS,, 

Wiest Block N0 • IV R,K.?uram, 

New Delhi; 	S  

3. ?articulars for whicb this applicatlon is made :- 

• 	 This application is made against an order of 

stopp:of the Special DutyAllowance to the Industrial 

• 	 Group let  and Group IDI employees posted from outside 

the North Eastern Region to the Office of the Station 

Commander, 509 Signal Unit, Air Force, C/o 99,A,P,0 •  

as well as against the order of stoppage of Spe cial Duty 

/ Allowance to the locally recruited and locally controlled 

/ 	 & Group 'D'  indutria1 employees. 

(COflj;d.. 

LI 

5  
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4, Jur jjI 	- 

The Applicantsdeclare. that the subject matter of 

• 	 the order against vhich they Want redressal is within the 

jurisdi ction of this Tribunal. 

5 Limitation :- 

The Applicants further declare that the 

• 	 application is within the limitation prescribed in Section 

21 of the Administrative Tribunal Act, 1985. 

• 	 6. Fact soft hee : - 

1. (1) That the petitioners are c1tins of India and 

are entitled to all Constitutional and legal rights under 

the Constitution of India and the laws frard thereunder. 

The petitioners are the Defence civilian employees 

a1oyed in the Office of the St at ion C  oinmander, 509 

Signal TJnit Air Force, Laitkor,Shiiloug, Gb 99 A.P.O •  

The employees are classified lato Group 'A' , 'B' , 'C' 

and 'D'. Group 'A' and Group 'B'  employees are not 

lea11y recruit, ed and on their transfer to the North 

EasternRegion they are entitled to the Special Duty 

Allowance which they have been enjoying since 1/11/1983 

vide ov ?jb 	 4 lti83Atmeire 'I, The Group 'C' and 

Group ' 	employees are further divided into non-industrial 

and industrial groups who are loca11yrecruitted 

incorporating the All India Transfer Liability in their 

appointment letters as one of the conditions of service, 

Both Group 'C'  and Group 'D'  employees although 

locally recruitted and posted in the North Eastern Region 

were also paid the Special Duty Allowance sin 1/11/1983. 

But by the impugned Part III Office Order S1.No.18/94, 

dated 20/9/94 and Part II Off ice Order 31.No.5/94 dated 

3/9/94 the SpecialDuty Allowance hitherto enjoyed by the 

Industrial Group 'C' and Group 'B'  and non-industrial 

(C on.td. . . . . . . . . . . 



employees working under the Respondent No, was 

stopped with effect from 

The non ii4ustrial Group 'C' employees 

like the S tenogr aphers, UDC, LDC, Clerks etc. ( 

locally rectuitted. employees with 'All India Transfer 

Li1ity' but their inter-se senioritymaintaifled on 

All India basis and promotion is also based on coimnon 

seniority. 

lcategory of locally reuitted non-industrial 

Group 'C'  emp.oyees are in receipt of the Special Duty 

&lowance although the condition of All India Transfer 

Ljability has not been enforced, 

The employees like carpenters, painters 

etc.ff the industrial Group'C' employees tho are 

locally recruitted with 'All India Transfer Liability' 

but are locally control1e' for the purpose of seniority 

and promotion. 

Th1 category of industrial Group 'C' 

employees are discriminately denied the benefit of the 

Special Duty Allowance thi th differs from the non-

industrial Group 'C'  employees due to d1ffren 

in the mode of control. The industrial Gioup 'C' 

employees are locally contolled 	7the non- 

industrialmployeés a'e centrally controlled so 

far as their inter- se senior ity and zone of promot ion 

is concerned. 

That both the non-industrial and industrial 

Group 'D' employees are locally reuitted with all 

India Transfer Liability are locally control1e so 

far as their inter-se seiiority and zone of promotion 

is concerned. 

This category of employees is denied the 

benefit of the Special PutT Allowance on the ground 

that they have not taken All Indiaansfer Liability 

and their seniority and promotion are not based on 

(C ontd . . . . . . . . . . 



- 	All India basis. 

(v) That besides locally re'uitted employees 

aforesaid, the petitioners. No.2 to 20 are the 

Industrial Group'C' and Group 'D' employees who 

were posted under the Respondent Nfrom outside the 

North F .astern Region, ith 	.lLndia Transfez Liability' 

as one of the conditions of 

But this category of employees is also 

denied the benefit, of the pecia1 Duty Allowance on 

the ground that they have not taIn 'All India Transfer 

Liability' and their seniority and promotion are not 

maintained on All I  ndia basis. A copy of an extract 

of the HQ Eastern Air Cormnand, IJF Letter N0 1EAC/1606/ 

113DA/PC, dated 24/8/1994 .18 annexed as Annexure - 

That all the Group'C' and Group 'D' 

einplbyees are liable to be transferred in any place 

throughout the country,This 'condition of All India 
1 

Transfer Liability was inserted as a condition of 

ser.vice of .  the Government of India, Ministry of Defence. 

A copy of the appointment ie'çter showing such condItion 

imposed is annexed as Annxure 	Besides this, 

they were required to execute the form of Declaration 
, 

of All India Service Liability and maintained in their,  

service book. A copy of the declaration form i 

annexed as innexie -Vj 

(t Thüs'both Gioup 	Sand Group 'D.'  employees 

fulfilled the conditions of All India Trsfer Liability 

as required for the entitlement of the Special D  uty .  

A ilowance as envisaged under Office Memo No.20014/3/83 

Ely, dated 14/12/83, 4nncxe - 

(vii) T  hat t he Spe ci al D uty Al lowance was 

introduced by the Government of India with effect from 

1/11J1983 to attract and retain the Civilian emp1oyee in 

(C ontd, • . . . . . 0 S • • • 
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service in the North Eastern Region vide Memo No.20014/ 

383 Ely, dated 14/12/1983 and In, pursuance to LijT  all 

Group 'C'  and Group 'D' employees with all India Transfer 

LjbIlity were in receipt of Special Duty Allowance 

with effect from 1/11/1983. 

IDf nowhere mentIons. .that.non- ifldustrlal 

Group 'C'  and Group 'D' employees posted from outside 

to the N rthastern Region due to tjustmennt of surplus/ 

deficiencies scheme etc are not entltled to the Special 

Duty Allowance. As, such the petit4operS No2 to 20 

tho tii posted from outside the N •ER eglon are entitled 
Ike, cd- b- 

to receive the benefit of Special Duty A1lowanceon the 

ground that they are locally controlled as dfrected 

ur1er HQ E'AG IAF letter N0.E'AC.116061l1DA1PC, dated 24/8/94. 

The Group 'C' and Group 'D' non-industrial. 

employees 'are also covered under field service liability. 

In the event of any hostilIty they are liable to Serve 

anywhere in India being Civilian starf attached to Defence 

EstabljshmentS. 

That in the year 1987 some clarifications 

were sought by some EstbishmentS under the Defence 

service In the North Eastern Region with regard to 

the payment of S clal Duty Allowance. It was inter-

alia enquired :- 

(a) Whether a person posted in the North 

Eastern Region on recruitment or on transfer 

shall be entitled for Special Duty 

Allowa rice ? 

b hetber all categories of employees belon.ng 

to Group * A' , Group 'B', Group 'C'  and 

Group 'D' 	all be entitled to have the 

Special Duty Allowance ? 

All these points of doubtswere referred 

to the Ministry of Defence, New Delhi; and It Was 

(Contd..........  
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clarified by them vide Order NoON  4(10)83/v (Civil), 

dated 94/2/1987. By this 1etter,it Was specifically 

stated that all civilians belonging to Groups A, B, C 

and D posted in the North E'astern Region either on 

reuitrnent or on transfer shall be entitled to the 

SpecialDuty •Allotance if they have A.LJL INDIA 

TRA*N,qFFTR LIABILIlD • This clarification was circulated 

by the 'A ir Head Quarters, New Delh.i vide their letter 

No,4.IR HQ/24081/269/PD_2, dated 23/3/1987. Thus it was 

clarified that all locally recruitted employees having, 

'All India ransfer Liability' shall be entitled to 

the Specia1 Duty AllowM  Ce, 

A copy of the aforesaid letter dated 23/3/87 

issued by the. Air Head Quarters containing the 

âlarification of the Ministry of Defence dated 24/2/87 

is annexed herewith as Annex'e - 

(x) 	That a similar situation iith regard to the 

appli. cability of 6 pecia1 Duty Allowance to the locally 

recruitted employees having All India Transfer 

Liability was 'also raised  in other Central Government 

E'stabljshments. uestions arose whether employees 

posted on recruitment in the North Eactern Region 

would be entitled to the Special Duty Allowance although 
1 

the condition of All India Transfer Liability was not 

enforced. This point was settled by. the decision of 

tbe Central Administrative Tribunal, Gauhati Bench 

in OA No.22(G) of 1990 whereby such employees  were 

categorially declared entitled. 

A copy of tIT judgement of the Gauhati Bench 

of the Central Administrative Tribunal is annexed 

hereto as Annexure - 

(C ontd .......... 
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(xi) That the petitioners beg to state that 

the applicability of S:peciar Duty Allowance to the 

locally reuitted empoyeeS havInga1l India Transfer 

Liability IS well settled by the Memo dated 14/12/1983 

which was further clarified by the Ministry of 

Defence vide their letter dated 24/2/1987 and th 

sarre has been upheld by the Central Administrative 

Tribunal, Gauhati Bench. The copy of the judgemerit is 

clósed 	 . But the petitioners 

are denied the benefit of the Special Duty A11o4ance 

whereas the other Central Government sister departnntS 

I 	like N 1E .5,, North EastemH Ill University, Telecoth 

Departmeit, Botanical Survey of India, G eological 

Survey Of India, National Snple 5urey etc. are 

enjoying the benefit without any interruption. The 

petitioners further drave the Indu1gene to produce 

rulings and documents in support of It, 

(xii) The petitioners are from the lowest official 

hierachy forming economically 'weaker section of the 

society çY 	njoyedtheSpecIalDUty Allowance 

for more than a deuade. Its stoppage shall shatter 

their fragile economymore so by its recovery. 

(xlii) That on the stoppage of the Special Duty 

1lowance, the petitioners jointly repre se nted before 

the Station Commander, 509 SIgnal U'it, Air Force, 

C/o 99 A.P.0. wide their representation dated 93/5/1995. 

(C ojy enclosed as Anne xure 	) pr aying foi its 

consideration but were replied in the negative wide 

letter N0.509 E'U/5416 	C, dated 25th Flay,  1995 

with an enclosure of relevant extract of HQ lAF letter 

N0 ,BAC/16O6/1/SD A/PC,  dated 24/9/1994 ihicb runs 

'1oca11y recruitted employees irrespective of groups 

who are pdsted to i'r.E.Regjon due to adjustnnt of 



of surplus/de.fiCieflCies scheme, on compassionate 

grounds are not eligible for Special Duty Allowance 

as they have not taken. All India 5 ervi(e Liability as 

their promotion, seniority etc. are not maintained 

on A 11 India basis as clarified vide Government of .  

India, Ministry of Finance 04 •  letter No.20014/3/83/ 

E'-IV, dated 20/4/87. / 

Under these circumstances, the petitiorErs 

pray for the following reliefs:- 

(1) 	The operation of the impugned orders issued 

under Part II Off ice Order Si.No,5/94 dated 3/9/1994 

and Part III Offjce Order Sl.No.18/94 2  dated 20/9/1994 

ised by the station Commander, 509 Signal Unit, 

Air Force, C/o 99 A.P.O. be set aside and ciashed. 

The operation of the irnpugnea order isad vide 

letter No.EA/1606/lA3DA/PC, dated 24/8/1994 isjed by 

the HQ Eastern Command, AIR FORCE, C/o 99 A.P .0 • be 

set aside and qushed. 

Declaration that all locally recruitted 

industrial Group 101.  and Grotp ''0' and non-industrial 

Group '0' civilian employees employed under the 

Station Comma'nder, 509 Signa]. Unit, Air Force, C/o 

99 A.P.O 0  are entitled to the Special Duty Miowance 

with arrears thereof. 

Declaration that Industrial Group 'C'  and 

Group l I  employees posted from outside the North 

EasternRegion toN.E.Region under the Station 

Commander, 509 Signal Unit, Air Force, C/099 A.P.O. 

are entitled to the Special Duty Allowance. 

Cost of the case, 	' 

The above reliefs are prayed on the following 

other 

Grounds ..... .. 

U 



GR  ojj_p_ 

That the Impugned order creates two c las se s of 

employees. These two classes are (1) employees 

who are posted to the North Eastern Region on 

transfer from outside the region and (ii) employees 

who are posted in the North Eastern Region on 

recruitment, This ciassification is unreasonable as 

envisaged under Article 16 of the Constitution 

of India. All civIlian employees fulfilling the 

condition of All India Transfer Liability shall 

be entitled to the Special Duty allowance irrespective 

of the fact whether the conditions is enforced or 

not. 

That all lndusfrlal Civilian group 'C' and Group 'D' 

ahd non-Industrial Group 'D"  employees posted from 

outside to the North Eastern Region whether due to 

adjustment of surplus/deficiencies scheme or on 

comassjonate grounds are entitled to the Special 

Duty Allowance.  

That the aforesaid classification of locally 

recruitted and locally contr'olled in case of 

industrial GToup 'C' and Group 'D' and locally 

reartitted but centrally controlled non-Industrial 

Group 'C' for the purpose of seniority and zone of 

promotion for the entitlement of Special Duty 

- Allowanc'e is illogical and unreasonable, improper 

and dIs'1ininatory violativd of Article 16 of the 

Cönstitutjon of India, 

(Contd..,,.. 

4- 
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Details  
9  

There ts io scope of any other remedy 

- 	except the application before this H0'  ble 

• 	Tribunal. H 0 ever, the petitioners preferred a 

- 	 representation before the R e spondent No 	vide 

their representation dated q3rd.May, 1995 1  copy 

• 	 enclosed as AnnexureLbut to no result. 

Matte dinR inotb.er CuxttTribuna1 - 

• 	 The petitioners declare that they have not 

filed any other application before any Court. 

- Pprjeu1 	of PqaL Oyder - 

• 	 PostalOrderNo: -  

Date 	 :- 	J 

• 	 • 	t, 

• 	 Ljt of enclosures:- 

DatedIhji, 

The 21st eptember/1995. 

/ 



Ih 
-/13/- 

AFThAVT 

I, Shri Gopal Sinha, Painter by profession 

working in the Of flee of the Statlou 

Commander, 509 lgna1 Unit, Pair Force, 

Cl0 99 A.P.O. do hereby solemnly ' 

affirm and declare as follows :- 

1. 	That I am the petitioner No.1 and 

I have been duly authorised by other 45 petitIoners to 

file the instant petition. 

2 	That I am well acquainted with the 

facts and. circumstances of the case. 	- 

That tbe statements made above are 

true to the best of my knowledge, belief and 

InformatIon and I put my hand hereunto this the 21st 

day of September 1995 at Gauhatj. 	. 
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I APPENDIX 9 	 - 	 The general requirement of at least three years service in a cadre post 
between two Central tenure deputations may also be relaxed to two years 

S?ECIAL ALLOWANCES AND FACILITIES FOR CENTRAL 	 in deserving cases of meritorious service in the North-East. 
.1 L..LtLL? X LL --,5 OLIAI VIL I.y 11'1 INUI( Iii- 

EASTERN REGION, A. & N. ISLANDS AND 
LAKSHAD WEEP 

[G.L, M.F., O.M. No. 20014/3/83-E. IV, dated the 14th December, 1983.] 

*W 

INCENTrVE$ FOR SERVING IN REMOTE AREAS 	 571 

A specific entry shall be made in the C.R. of all employees who 
rendered a full tenure of service in the North-Eastern Region to that 
effect. 

.1 

I 

11. 

I 

The need for attracting and retaining the services of competent 
officers for service in the North-Eastern Region comprising the States of 
•Assam, Meghalava, Manipur, Nagaland and Tripura and the Union 
Territories of Arunachal Pradesh and Mizoram has been engaging the 
attention of the Government for some time. The Government had appoint-
ed a Committee under the Chairmanship of Secretary, Department of 
Persontiel and Administrative Reforms, to review the existing allowances' 
and facilities admissible to the various categories of civilian Central 
Government emDioyees serving in this region and to suggest suitable 
improvements. Tbe recommendations of the Committee have been care-
fully considered by the Government and the President is now pleased to 
decide as. follows:- 

(i) Tenure of posting/deputation: 

There vill be a fixed tenure of posting of 3 years at a time for officers 
with service of 10 years or less and of 2 years at a time for officers with 
more than 10 years of service. Periods of 1eave,training, etc., in excess of 
15 days per ydr will be excluded in counting the tenure period of 2/3 
years. Officers, on completion of the fixed tenure of service mentioned 
above, may he considered for posting to a station of their choice as far as 
possible. 

The period of deputation of the Central Government employees to 
the States/Union Territc :es of the North-Eastern Region, will generally 
be for 3 years which can be extended in exceptional cases in exigencies of 
public service as well as when the employee concerned is prepared to 
stay longer. The admissible deputation allowance will also continue to 
be paid during the period of deputation so extended. 

(ii) Weightage for Central deputation/training abroad and special 
mention in Confidential Records: 

Satisfactoz-v performance of duties for the prescribed tenure in the 
North-East shall be given due recognition in the case of eligible officers 
in the matter of' 

promotion in cadre posts; 

deputation to Central tenure posts; and 

courses of training abroad.  

(iii) Special (Duty) Allowance: 

central Government civilian employees who have All India transfer 
liability will be granted a Special (Duty) Allowance at the rate of 25 per 
cent of basic pay subject to a ceiling of Rs. 400 per month on posting to 
any station in the North-Eastern Region. Special (Duty) Allowance will 
be in addition to any Special Pay and/or Deputation (Duty) Allowance 
already being drawn subject to the condition that the total of such Special 
(Duty) Allowance plus Special Pay/Deputation (Duty) Allowance will not 
exceed Rs. 400 p.m. Special Allowances like Special Compensatory 
(Remote Locality) Allowance, Construction Allowance and Project 
Allowance will be drawn separately. 

(G.T., M.F., O.M. No. 20014/3/83-F. IV, dated the 29th October, 1986.) 

Nom.—Special luty allowance will not be admissible during periods 
of leave!training beyond 15 days at a time and beyond 30 days in a year. 
The allowance is also not admissible during suspension and joining time. 

1G.!.. M.F., O.M. No. 20014/3/83-F. IV. dated the 27th July, 1984.1 

(ir) Special Compensatory Allowance: 

For orders regarding current rates of Special Compensatory Allow-
ance for the various States and Union Territories and Disturbance Allow-
ance admissible to specified areas of Mizoram. see Part V of this Compila-
tion - H.R.A. and C.CA. 

(r) Travelling Allowance on first appointment: 

In relaxation of the present rules' (S.R. 105) that travelling alldwance 
is not admissible for journeys undertakep in connection with initial 
appointment, in case of journeys for taking up initial appointment to a 
post in the North-Eastern region, travelling allowance limited to ordinary 
bus fare/second class rail fare for road/rail journey in excess of first 400 
kms. for the Government servant himself and his family will be admissible. 

(vi) Travelling Allowance for journey on transfer: 
In relaxation of orders below S.R. 116, if on transfer to a station in 

the North-Eastern region, the family of. the Government servant does not 
accompany him, the Government servant will be paid travelling allowance 
on tour for self only for transit period to join the post and will be per-
mitted to carry personal effects up to 1/3rd of hi entitlement at Govern-
ment cost or have a cash equivalent of carrying 1/3rd of his entitlement 
or the difference in weight of the personal effects he is actually carrying 
and 1/3rd of his entitlement, as the case may be, in lieu of the cost of 
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Date i 	 1994 

QLlLiL 

i)Iu_oLpJ (U 
{ 

O9SU/IJO35 Sh. B Lania 	Lacai(T) O. Jti 94 - . 	509StJ/IV,/044' Sh. .Da1blia.lur 	Lascar. •;•01 Jul. 94 
II 	11/ 045 3h Sh Sa-.tbk Si'vigh 	" 01 Jul 94 

•• -. 

'I 	fl /14Y 	ShM P. 	J'Ii.n 	Lascar 0]. Sal 94 
, 

II 	II 	/160 $h. T.K Thapa 	" 	 ' oi i'Ll 	94 
'I 	"/178 Sh. 3h. J Das 01 Jul 94 

'- 

5C93tJ/I/O78 Sh, Co' Ehrrna 	Walter 	01 Jul *  94 - 
I) 	ii  /142 flLL P 	1 	jt)..1) 	 , U - Jul 94 
It 	11/ 	134 Ch. ",B T1apa 	" " 	01 J'i1 94 

—i;' •, 

1 73 ILl H 	AJ: 	 'I H 	01 Jul 94 
, 

5 Q / l \,t114O.38 Sh, M,) 	Mtra 	Wer edr 	L1 J.i1 94 11 	0 •/12c S 1, Goga Sharma 	1 ii 	01 Jul 94 
. 

' 1 	U 	']4O 
11  

Sli. Ideswar,ath 	It It 	Jul 94 
Nli, A 

/153 Sh, 04ft. 	Earu 	'I it 	01 Jul 94 - 
5'3tJ/V/O;8 h. M. 3i6h 	Scfaia1a 01 Jul 94 II 	"/096 Sh. Bac an. Ma1h 	" Oj. Jul 94 U 	12 /1(X) h. Kaku 'Iigh 	I' 01 Jul 94 , II 	1 	/150  Gurniik 	Si-igh" 01 Jul 94  If 	ii 	/164 Sniti Bcchan laur 	1 01 Jul 94 ft 	$1 	/173 Sh. Cnoito La). 	" 01 Jul 94 

, 
. II 	4t 	/ldO 

, 
3hri P.L 7,Tarzari. It  01 •Tul 94 

509SU/IT105O Bh. Harbabs Lal 	Wastej up 	01 Jul 94 
I 

U 	t 	/156 Sh. Mu11 Pal. 	*1 01 Jul 94 
509SIJ/IV1161 Sh Arkih 'Ttr1ang 	Nail r 	01 Jul 94 
5.'9&J,'IV,'l62 Sh. Prn t3i'ngh Troi 	" 01 Jul 94 
OU/li1/1.Q9 Sh 130B Thapa 	Chowkldar' 	01 Jul 94 ' 

Iavcha i)arjee 	II  01 Jul 94 
/119 Muri1a1. Yadav 01 Jul 94 A 

" 	l'O Si., Anirit floy 	11  01 Jul 94 II 	/ 12d Sb 	rat 	 H ' 	01 Jul 94 U 	14 	Sb. J. 	31gh 	II \ 	')],. Jul 94 '1' 
" /143 Sh, J.r Roy .  01 Jul 94 It 	/1b5 Sh. J0d, 	1oghrj' 	Ii 

- 01 Jul94 It 	It 	/ 166 Sli. IS11kti 1 cir 	kgh '  01 Jul 94 
.1 

I jr 
Sh K.IL 	Chn. 	II j, J4 94 1'72 	Sh. 	lath 0]. Jul 94 U 	fi 	/ l$2  Pin vs Mgl1 Lyvigclth W/vIa, 	01 Jul 94 I  -, 

Authy. :- 	0 0.1 Miv .01 Fl,1 OM'Iro:2OQ]4/i/8.4_Iv. Dt2OA..k. 
HQ EAC IAJ 	letter io sAC,/I'GL')6/S]jA/pC cit.25 1Tul 94 a- 
24 Aug 94. 1 
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s gnals unit, ;'r Force 	SeLi.a1 Iuner 
C/o99 APO (Code NoDS.26) 	 Page\1unLber.......... 	01 
Dastern AJX Comiiand 	mr' 	 Date 03 Sep 94 

OrFJCE 	ODR 
By 

NO.PA 	NAiTE T 	DEN 	0 	EcLJD&T 	&JiRtLI 
t .11 NON 1NDUSTRI'QtJP t C 1  C 

g Thc underrnentoned indivi&za3.s are authorised 
draw Annual Increment at the rate and w.e,f the date a 	shown ai'fls' 
t(lelr flames. 

25890-A Sh.I( Chettrl 	present Pay 	Rat 	of 2V 	Payter 	w.e, 

S/SUPd t 	 1850/- 	PsS 0/- 	Rs, 1900/- 	01.09 q q 

36677-R Smt.DP Dkha 	ASK 	107S/ 	 1;25/ 	Rr110c,/e_ 	01,09,1i 
Authy 	ART 151 of CSR VOLI a.Stat±On çornnder 	', 

C i pz" 	01 	-'a1z' at 

35r27 S1 	NT< Siha 	'5(0 	uU'v 	COT 	.iN OF DiF 	Cttcr NO 12(1)/89/I) 
tn Cd 

2 
- 	 1. 	 a 	'.a...- ...a 	.. 

OF SDA :ra 

5827-4'T 	 we 	01 	JtLI 	94 
Sh WK Sahi :SGO 	 A 4 hy 	001 Iv1n rn OM 	o 70014/3//E-W 
Gt 20 Apr 87 k, HO LAC Ir J ettor NO L\C/1 5O6/sDA/1 	cia Lrd 25 	u1 94 
and 24AUg 94 

h CL!OJ 	orsD2 	flcinq 1al1' c'rrntroll0d erpJcyee 	the 3DA 
qrai'tod 	the n1/fl '"Cr .uuol6 	s been ceas 

00268E3-L PTh e: 	,C.r 01 Ju1. 94 
O SLflhla 

0ø2P4"B Cirpent0r 
S  Eh 0 	Sahi 	. 	. 	. 	. 	 .. 	. 	.... 

:AUthy -GOI tiin of Pin OM NO 20014/3/83/EV dd 20 

jpr 8 
 

14Q'E7\CThF letter NO .EAC/1606/1/SDA/ dated 23 7'4 94 end 
24AU94 q 	. 	 . 	 '.: 	. 

I 	 . 	 . 

Prared by 	 1'4Cheked ):y 
( Sharad Gewali ) 	 ( K Ch trL) 
C1}c (H) 	. 	 s/supdt j/cpc 	. 

• 	 i4e . 
	,.. . . 

Flight Lieutenant 
enio' Adzit Oiaer. 	S.. 

fox Stáyion Commander .......':. 

S.. 



Employees Posted fro* Place of poti*g. P] oe from wbre pted 
catside. 

D.ate... 

() Shri L.B.Tapa Chov!ddar Statioa Coarider 	509 G.E .CleEent 	Tehr 	D* 30/9fl2 
"jg].Ujt (Afl 	

, 
c[iCE), (U,P) 

Laitkor 	Upoer abi11og. 
C/o ' ;q A.p.ô. - 	- 

 

(s) E.Dorjee Do - Do 16 Jing AIR FORCE, 16/Ufl". 
iaBiIflara (W.B.). 

 fl4IJ I'1.L.Yaday - Do - Do - D0 16/13/72 

 Shri Arit Ray - Do - - Do Do - D 

 11ri B,I(Pahau - Do sw - Do - Do o. Dc - 

 iri J.N.Siigh - D0 - - Do - Do me . - Do 

 Slirl Gog; Sharaa Water Carrier A,F .Flyig Co1lae, Jodhpv 12/6/73. 

 S IT I I N ath - D 	- - D 	_ 	- ' G) 	U AF C /o 13. W igh if, "0/1/78 
Tezpur. 

 ShrI . )e s tj WaItr - D0 - D0 U/2fl8 

(iE S IWI D.3.b* Laskar - Do Iif5 3, Dehpa Dna (U.P. 13/2/79 

(2.9) SITI 3,PTRoy ChoiikIdr - Do 11W1ng AF, Tezpu 	(Assz 15/2/79 

 ShrI GuruIth S I ndb r afaiw211 - Do 	- 36 M .V.tospit a. ,Qawahati 12/12/79 

 ShrI C?.!3 tr*b Water Crv1er D0 101 SqAF.  Adipr 17/4/829 

 Shri I4urli Pal Washer UP  s -Do 4 GT,  lapr (U.P.) 1011185. 

 Sbrj Ba1irdar Lohar Cook. Do - 	. a Ass= Rifles, Dheji, . 05/11/88 
- 	 . 

• 	(17) EbrI T.JDa .. to 19 vinj A,F 	Gv 	atl 11/7/92 

(is) Shri Chote].al Safaiwalla to 8 Trg. B.2 'I€ Ccttre, 17/8/92. 
A11kabad 

 Shri P.C.Narzarjk - Do - D 	- 11 Xiitg A.F.Tezpur 23/9/93 

 $hrj DP S:hj Carpenter (G ro up rwAr D '7111 0 R •, Dehra Du* (v.P.) 20/3/77 



4, ~V,4 X I-" 

i 
kelevent xtract of HQ LAO, IAF letter 	EAC/1606/l/SDA/PC dated 

"(b) Lee& ily recruited ePlo1ees irrespective of groups, 
who are pasted to ¶'TL Regio due to adjust*ent Of surplus/deficie- 
cies scheme or 'cep&ssienate grounds are .iot eligible for SDA 
as they have 	tkOv Al]. Indit Service Liability as their 
pr.mctio,, se,,iorjty etc are ,et aintaied 	All I.dja basis 
as clarified vide G,vt of Ldia, Mm of Fin CM letter .. 
200 14/3/83/E-1V dated 20 the Apr 	/ 

" Istances have been br.ught to the otice of this IIiiist3rry 
where special (duty) al1owace has bee.. allowed to Cetral Govt. 
epleyees serving i 'Terth Lastex' ,  Regio.. with tha fulfiliat of 
the cO%,ditie of all Id1a trasfere4 liability. This IS agaist 
the spirit of orders O.i the subjeco For the purpose of sa-ctI-
niiig special (duty) allowavce, the all Lidia tra'sfer liability 
of the Rebers of ay Servico/Ca4re of J.-cusbent of ay posts/ 
group of pests has 'to be deter*ied by aplyi,.g tests of recruit- 
et zOie proiotio ZOnO, etc* i.e. whether recruite--t to the feeder 
cadre/ posts has been dade c. a•iLl-Ldia zone of pro*etio based 
or 	appint*eit order as 15 ds,e i the case of almost all 
posts L1. the Central 0ecreUriet etc to the effect that perSen 	ce• 
co,,cered is liable t: be transfered any where i- India de0 nOt 

aake his eligible for t grant of apecial (duty) :  Allowace. 

Fin&,cil Advisers of , the ain1gtrative Mjnistrios/Deptt are 
requested to review all such cases where 'special (duty) allowance 
has been sanctio.,ed to the Central over.ent employees servI-g 
in the various offices i -n al ud1g these of autenous orga.1jsa tI, 
located i, the W rerhth 1astern r.egio. which are under adIiistrative 
control of their Ministries/Departments, 

£elevent extract of Ui Min of Fin (D of 
) CM KTP 20014/3/83/8-

IV dated 20 Apr 87 

N-r4lyl  -- 
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509 Signals Unit, Air Force 
'C/o 99 APO 

Date_, 

To,, 

--------------------------- 

---------------------------a 

RE.dtUITMENT T0,..TH4 SJ' W --- - 
jj OhGft)J 	 -. 

Sir,' 

_ihdr theinterview held on 
at__yoü are herebL. offered a temporary post .  of__________ 

- __in the scale of pay of Ba 	 , Your pay will 
be placed at the minimum of) the par scale i.e. Ps._ .  _fixed as 
per i,1es. You will also be entitled to draw deaiess and other 
al1Qwancs at the:rates admissible as per rules and 'orders goerning 
the grant- of such, aflowances which are in force from time to time. 

2, The teuns and'cr,nditions of your appoinent are as follows-' 

The ppointmentis tempirary but itis likel3rto continue 
indefinitely. Your claim for peinanent appointneut shall be csidered 
as per therelévant rules ; in foi'ce.  

•You w111 be o probation for_ .__years as per rearuitmk-
ent,  rules), which may .be extended or curtailed by the competent 
suthority depending on your perfozinance. During the pr1od of probati( 
y) wilI/may be'equired to undergo such training and to pass such 
Lusts as may be prescribed -fran time to, time. 

()' The appnintment may be terminated at any time by' a ioth'S 
notice given by either side,viz, the appontee or the Appointing 
Authority without assigning any reasons, The Appointing Autp ority, 
howevr, reserves the right of tenuinating the services of ehe 

( 

appointee I'rthwith or b€fore the expirty of the stipuated'i.O 
of notice by making Payme4 to him/her of a sum equibalent to te 
pay and allowances for the'priod of -n'tice or/for unexpired 
portion theirof 0  

(d) The appo'jnl2nent will be subject to.productjon of a certffj-
Cite of medicej fitness based on your medical examinationby'- _  

The date, time and' Venue of medical examination will be  COfli,1ijtated to you sepaate1y. No Th ete will be ackiissible to :you Jfl reSpoQt of Jo"rneyq perfonned in Ocnno*tio. With the medical xaniinat i.on, 
A, 

,(e) You will not be entitled to any TA for joig the appoir.t 

\0 

• 	(f) Plepaflent carried with lt'.the'liabijty to serVe in part t* Indja,  

Qontd---2J 

LI 



Lou will infolva about the. changes 9 if any of your relif' 

the Appi-nting Administrative authoritiS immediatelY after ch 
a such a change (applicable)0n1-Y in case the appoint ,-o belongs to 

the Scheduled Caste communitY 

You will be rquired' to take oath/a fl inn in  the follow ig 

fn nfl 

le L 
' I 

'p 

" I do swar and solemnly affixrn that I will be .fithful and 
bear allegiance to India and tr the Consititutin of India 
as by law establihed and that I will upheld the sovergnity 
and integrity 'f India and I will carry out the duties of my 

office with loyality, honesty and inipartiality'. 

In accordance with the Getral Civil Services Conduct Rules' 
1964 you will not be ligib1e for appointment under Govt of India :- 

If you have ent.red into or contracted a marriage with a 
person having a spouse living, or 	, 

If you have spouse lying, have entered into or contracted 
a marriage with any person. 

,(j) Other c'nditins or service will be governed by the re1evant 
xules an orders In f'-rce frm time to time. 

3, Ifany dec1arati'ns given .r i frntatin furnished by you proves .  
to.)\be,..fa1spr if you are found to'have wllifuJly supressed any 
mk'a. infrTnation, you will be liable to removed .from sertc 
ahd 	ch othé r"actlon as Gov.rnjnet may deem neces.sary, 

4, 1 1. ihe abfTe. coflditi.DnS are acceptable, You shouc1 intiiTlaye your 
willingness 4.àccept the aofesaid appointment 	to tbe udersigned 

• 	at 	., 	4_ (address) by 	- 	_' you hou1d report 
fd.duy to the Undersigned at 	 by  

! 	failing whioh at will be presumed that you are not 
interested, in the Said appoltment and tI 	ame will be cancelled 
11.Iithout .any further 'reference. 	 . '. 

Signature of the 
Competent &tuthonity. 

• Copyt 	- 

- -- 

,/Sh,1rad,G/ 
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C E R T I pICAT 

Certified that I,  - 	-------- 	- - 

rank 	
employed at____________ 

un jjng/unwii1ing to accept 

the alternative appointment, if offered to me. I am ready 

to join in duty at any Station in India/within Area, in 

case of my transfer. 

station :- 	 ature of Govt. Se!i. 

Date:- 

OOUNTERSIGNE]Y 

4/ 
'4 

FOR COIIMANDUIG OFFICER 
NO. 509 S.U., AIR FORCE 

* * * * * *** ** * 
* Jagdish* 

* *$******* 

I 
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çPT1:ALL IND 	__ 
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" 

Trade.,. ..... .1... ..permanent/quasi pe niannt/o1.ticiating 

hereby declare that if diected to do so I will poced to P 
I 	 i any 	India to 	 be..'drdered to • 	 placel.in 	wiicIi I  may 	 move/in public H 

H 	• 	 / 	H .  H 
• 	interest/exiencies of service. 	 I • 

I 	 t 	• 	
• 

•: 	• 	 •• 	
I 	 / 	• 

• 	 • 	 •I 	• 	• 	is 	45.0 1...., 	isi. 

inatue of the efl1)loyee 
• 	 J 	I 	 I' 

1 •, 

/ 	 • 	.. 

• 	 • 	
: 

I 	 I, 
• i•c 

Senior Admlfl Uifi'er 
)r1 509 Signals Urit, 4ii 	irc 
c/u 	99 A P 0 	• 	• 	

• 	I.p 
• • 

Sh.L -ong 

/.••• 	• 	

I. 

I.. 

• 

H I 	
I 

.1 

	

'p. 	
• 

• 	 •'. 
• 	•• 	••' 

	

• . 	,• 
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I 	 I 	 * 	I 	
•5__2__]L 

i': i.try Of Dcf 
), 	 . I  •• • • 	. • 	 . 	

. . .1'kw Deih1. thc .2Lth FebrU1rYp I 9Y. . 	• 	• 

/
9 

	

	 jjjJr1 	 . - 	
L I 

:&j9g 	
.Ailo'icàS ac1 incilities .fcr 0vi21ai1.. empoYee8 

•O 	 •' 	 ; 

. . .;. . ... 	. . 	,. 1 
th Central GoverrIt 	

the St 	and . 	• •. 	. 

t 

 Un]r)rk Terito1e oi the North_3t0 	
Rcgofl - 	I  

ImproveJflt thereof. 

. 	, 	••:'' 	

..,: 	,••: 	 ..'.' 	... 	.. 	.... 	

•Id••• 	
,: 	•• 	, 	• 	 .. 	. 	

•i• 	.. 	. 

¼ The undersigned is dirtCtOd to r efer to 
hiIi stry a:! 

I 
Deeflce O,M.O.4(19)83/D(Cjv9i), &cd i1.1.8 on the above 

	• 

0• 
.:' 	

raised aboUtth 
subject and toplarify,the points.of doubt  

I 

 s1 appcabi1ity o thG orders ontaind thereLfl 	der:- 

tion 
; 	. 	;11t 

Clar if 
1Po.:nts of doub1 

 

ivi 
..;::.1(1):weer.tpe 	 ' 

to thie rgiofl either on re- & Government emploYees are 

d 	
'cruitruent or on transler at (ije1igib1e to draw w.e.. 

L '• '•' .: • . : 	
re eligl- 	;1 ,1.i.83:the conceS0.flfl 	• 

b:4 Lot' thcas cCfloSSiOfl5 and and ici1itie5 as enVt& 

: 	• 	£ci1itiQ4 	' 	 . 	
o., dated i1.1.8 

. .. . ;. . . 
	 . 	 . 	 . : 

	 . 	 .: . 	 (exoeØ the cptOial 4iity. 

:. • 	
,.(ii)Whethr te speta1 (cuty) 	

•. ...u11oWflCe.a8 per.p11 

t 	' 	
c'11ownco is a1iC.1)] br 	

which is RC1U:58bJe on]. t 

. • . •• • .. 	duration o 	evi.0 In the • : those Cehtr 	
•Govrfl 	:. 

regicn, 	respeCt_Ve of whe- 	eirp1OVeeS who h'iVe 11 Inr1i 

. ., . .. . : ther they ctre .u11oed.. to • • ' ••.• t .ransf .ltf bj1it.irtepè? 

• 	8ythr a. their own requ-- ive 	
they 

:. 	••t0r.9tT59e .Win it 	•poSted11theIi.00 

be restricted to the 4ux'atipn rcruit/ 	
°qrc' 

of tnure? . 	
OX' after 

e  I 	 '.. 	• 	:' 	 I 

Whether ttie special (duty) (iii) The spci(dUT)aJ10h'aP 
allowance wquld be emed as 	

may be .treated.. aS. fl 

special py .S defined in 	allowance nd may not b 

	

• FR 9(25).. 	
.• 	.I.considejied:Qs.pay f9ranY,, 

purpose. 

Ho ,evCr, the 
Whether these orders are appli-. (iv) Yes.  

• .cable to 1lIVro-UP
rOUPS Qf Governm- ;sp?cial (duty) a oa1ce' .: 

ent ervn$ 	.IAt,.'Bh, . Ii
sodrni53ib1e orj1ytO hO 

	

1 C 1  & 'D'). 	 . 	
.,. , em loyeeSWh0,h1aU 

/ 	H 	. 	. 	•••. 	/. • 	1 	•.• '.Ini' trancZer 1iailtY.' 

- 	 •.subjcPt to lull iltner.t . 
of the conditiofl3 .aid 
down 	para i(iii) of 
this .MifllStIY'S D.M4..dt 
11.1.84. 	' 	

•, 

	

2, 	 j5UQ8 	th the .coñ6urrence of 
vide their u.o.No.152-B of 1987.'. • 

gi
(RAM tTH) 

1 	
1 	Under $ecretprY ,to the. Goverflnt of 

A . 

• 	 1 • 	 : 	• 	• - 	• 	. • 	.• 	• 	• 	. 	 I' 	• 	- 4 
/ 

'" 
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.- IN • THE 	 IflISTRATLTE TRThL'1A1 	. . . 

GIAIiATI : BENCH 	 . 

it.. 	
: 	•• 	 . 	, 	. 	. 

. 	 : 	
• O.A. NO. 22(G) of 1990  

.. 	 I 

,... 	- 	

Date of decision : The 29thD3y of May, 1993 •- 	
t' 

Shri Kab Moxo Sigh & Others 	 : 

L 	 . 	. 	 . 
-Vs-- 	 . 	 j. 

. 	 . 

I 	 lJraon of India & Others 
. 	 . 	 . 	 . 	 .. 	 . 	 . 

. 	: • 	- 	 . 	. . Por.the applicante :Mr.J.L.Sarkar, 	. 

: d,c  

- 	 : 	 I  For the 'Respondent :th.a.A1Z . Sr.C.G. 

- 	
I 	 1 	i• 

f 	oRA: 	 4 	 --- 	- 

- TH H01'T 'BLE SliRl K. P. AOHERYI, Vice f  Chairn1an 

And 
'I 	 ig 

- 

THE HO1BLESItRI J.O. ROY , A30HIN33TRATIVE 

MISEEL 
J. 

ACHERYA .J. 	-. 

In .is application uer eection.19. 

of the Admtn1atrative Triburl A0t, 1985, the etition 

er;( 19 inber) pray -direct the oppoa8rtiee 

to pay aioiaJ. (Duty) allovawe L. 
 the petitioners . 

-• 	
..aepjition•. 

- 

I. 

C 
S 

S 



/ 

• 

- 2 
 

- 

14. 12.83 jes.e by thC Gove3x)meflt of India in the 
J 

Ministry ofpinatee, pe cial (Dtty) A1lome was •' 

aflojed to be paid at the rate of. 15i of the basic 	• 

pay subeot to a miXimUm of ° O/ -  (Rupees ur 

huidred'OfllY ) per iionth to each of the Central 

Government Civilian 
emploe working in 11orth sterfl 

Region, who have been saddled with an All India transfer 

liability. This memorandum was 
subsequently mofjfied in 

r the ar 988 enhanci the quantum payable o the 

extent of 12'of the basic pay of particular 	• 

mV 

employee .subject to a maxum o 	• 1000/- (RuPees 

One thousand) only on the basis of these OffiCe .eorafl 

i.strY of finance, the dums issued by the Mirl 	
petitioners 

have comedP 4th this application alongwith the prayer 

mentioned above . 

r, the opposite parties mainifl 
36 	

In this counte  

that no t nly the case is barred under section 20 of.  

the Mministrat5 Tribunal Act, but, it is also barred 

by limitation under 
section 21 of the said Act, It is 

further more mntaifled by the opposi 	
parties that 

even 4thO ugh the petitior have been saddled jth all 
1
1 

India Transfer liability, in their!letters of appoint-

ment, yet, in fact, neither of them have ever been 

• trafl$fe 	t ilor.th asrfl Region and, therefore, 

• 	
tbY are not enttled to a deee from this Court. In 

a nutsb' it is 
Jfl1ntaiI 	

that the case being devoid 

• 	•, 	• 	• 	 • 

- -•- - ,--,--- j
1 :-- . -  - - 	

,/•;• 	" 
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, 	 . 	 . 	 . 

of merit As 1ia :
1e to be

' .
dieniissed . 	 I 

	

. 	 . 	 . 	 . 	 .  
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J :, 	

40 	We have ,heard hr. J.L.. Sarkar, the :1earied 	Council 

	

: 	
for the tit o - rs, and Mr. S. Ali,tne learned Sr. 

. 	 . 	 V 	

•: 

S. C. The ft followi.ng facts are admitted . 

	

¶ 	
(i) Ea oh petitior IS a Cena1 Government, Ovi1ian 

t employee working j the North 	 . 

	

. 	
(2) The employees inolud.ing the petitioners have 	. 

ji 

	

• 	

V 	 got an All India transfer liability • 

(3) The office memorSnUm mentioned above have been 

	

• 	

V V 	isaued by the Government ofIridia ithe"it.fli$ V 

	

- 	

- 	 y,of Pinarice . 

V 	

V• 

	

V 	 : 	 . 	5. V 	In view of the above 
V 	tined admitted positiofl 

j 	r 	
'VV 

- 	 . 	

. 	
•'V 	

VV 

it mw requires to be determined as to whetI 	thei peti'- 
V  

V 	 tionex1 entitid to Special : (Th2tY) Al) 	rp.eLe,oau se V 

• 	of the ac.tthat rior of the m.h8ve been transferred to a 

V 	 • 	 • 	
• 	 • 	 . 	 ••.• 	 •.. 

	

V 	
'place beyon thejr original :p].a of posting. In this 

V I 
connection, it may be stated that at one pout of '-time 

the Gauhati Bench took the view that those civilian 

employees who are serving in the north eastern Region 

shall not be exit itled to spe cial (Dpty) Allowance if 

they are mt being actually transferred outsi&e of north 

EaternRegiO 	
ontMry view was expressed bya Division 

'i Bench Of 
the ntral mini1i'atj Tribunal, Oalcutt 

de noh 	
vn i , ariiu 

OA 
VJ 	

- 	 •• 	
''-: 	 . 	 , 



•1 
A 

•' 	! 

	

trans 	
outside the re1Ofl, Yot  he  

ot been 	

5 entitl 

ed to the 1tory befit, hibh have been rant by 

the GoVera5flt 
in the above mentiOd 

olCe memflm 

	

jC 	views 	expreS9 
Since 0  f1 	

by the different 

BencheS, 	
}ifl'be Chairfl con5tit 

	a full Bench, 
... 

	

lhich heard v.A. 	
16 o 1933, O.L. 1o. 170f'9 

30 

	

and the fulibench 	I 
a5- O.A. 1o. 18 of 1933 

at jieu'v' 

o bser-ved as folloW9 : 
	 - 

SS  \Ie are of the opiniofl th 	
ditiOn at wbeI the 00  

of eevi. Ce 
jmpo sea all Inàia service liability 

ai so long as that liability continues 
to exist' 

ar has not been revoked by a order 
o.r th 

-- 	
competent authority, It is not open to the 

Go
verfl1It to deny the benefit of the Special 

(Duty) Allowance to any emj)lOYee on the groUnZ 

that the all India TrarlEiier 
liability has not 

been in fact enXorce 

60 	
We are bound bythe;V1ew expressed by the Pull 

Bench. Therefore, the  ontflti0r advanced by Mr. 
S. All 

that the petitiOrs are 
not entitled to Special (Duty) 

Allowance as they have -t' 
been, in faót, traneferr to 

not hold good and, therefore, we 
i n Tthia does 

1' 
4 

L 

Pill 

- - 	H 

any p.'.'- 

find no merit in 
the aforesaid contention of Mr. Au, 

whi ch dectiy goes ait the view 
wexpre99 by 	I 

the 1] 

F:1 

r, 	(' 



	

.7-25 	

;r 

. 	

4 TI 	I 

3Iext ,contentiorl of Mr. AU 	kht .rio repieenta- 

!•• 	 , 	.,, 	. 	. 	. 	. 	. 
. .. 	 tions t1Vifl been filed this o9 sou1d nt have: been 	: 

. 	admitted 0:Jieari1g ani the:caee ie .barrea:unaer ... 	. 

. 	

•: 	 .. 	. 	 .. 	. 	 . 

f; 	 aection 20 r the Act. One oaxuxt close its eyes to the 

. 	 provisions oontained in section 20 that Ord1nariiY a 

	

 • 	
.: 

:- 	 . 	 . 	 . . 	
. 	case .hou1d it bea1m1i1ted if other remedies have riot 	• 

been exhausted. So £a' -as.the present case is concerned . 

H 	 . 	 . 	. 	. 	 . 
I : 	

there had seen iimumberable judgment passa this Benoh 

- and that of the Calcutta Benc1 entitling the Centra. 

V 
••• " 	 ,Gvernment ctvi1iaflPl0Yee5 erv.ngin,the orthatern 

I
? 	 S 

t 	 p 0 

Region to special (Duty) A11owaue ar1 marj judgnnt have 
4 	

4I 

been imp1ementd by the Government oC India • 'In such 
. 

w 	 oiqumafne:s 	re1y overrule the 	hfljO1 kobjeo- 
 

* ton raised by 	All eubmittixg th#at the  0aee is barred 

	

.. 	
-, 

	

.. 	I.,j 	•( 	
- 	 I 

'I. 	 8. 	•.:A 	d.s t 	dontentiofl advanqed by. Mr.; AU 

I  submitting that the dase is barred by limitation uier 

E,aection .21 of :te .ajd .Aci, %ie are o f opinion that Abe 

cause of action.arises in -favour of epetitioner0n 

each are ieveryinontb • Becaise .  uch off ice xmSndum 

I 	 '• contemplates entitlement of Sj cial (Duty) £Llowanoe a 

r 	 on each month. The apart, the claim hac'ing not been 
• 	 • 	 •, 

settled as yet, limitation does not run ,agaimt the • 

petio 	J. 	t,ati9fl oan 	 the !4°7:. 

J 	
j4. 	- 	 - 	 ..-• 	. 	 -•-- 	 • 	•- .' 

	1'T- 	• 	: ' 	'- 	• 

I 	 AJ%4'r. 	• 	 -- 

c 
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1 
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9, 	In the premises of the afo 	said facts and 

circustaflCeS 	find no merit in the contntiQflS 

dvarced by 1r. AU and we further find that even though 	V 

the petitiorS have not been actually transfrred outside 

z 	the 1orth 	
stern Region yet they are entitled to epeci- 

al (Due) Allowances as eieages in the above mentiod 	1. 1 
morUm by virtue of the full Bench judgnt 

office 
. 

to above . We, therefore, bold that the petition- • referred ': r 
to special (Duty) allowances and after 	L I 

ers are entitled 

calculation , the aunt to which the petitioners are 

entitled with effect from 1.11.83 	or the 	ate of joining 

of the ptiioner8 in tbeir.rePeôti 	
posts (wcheVer is h 	i 

later) each amount be pd to each of the petitioners 

iithin one 	
hux1red t,enty days from the date of 

receipt of a copy Of 	is 	udgnt • 

io. 	
Thus the application stans allowed leaving the 

It fj 

rtiee to bear their owfl costs • 
. * 

sd/- 3. C. Roy 
	 j.r. atcLJ.J 

Member (A) 
	 Vice Chairman 

/ .29-4-90 

I 
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TO 

The Station Commander 
• 509 Signal. unit, Air Force 

dO 99 APO 
	May 95 

NON PAYMEiVr OP srCIAL DUTY ALLOWANCE 

Sir, 
- 	 .•..- 	 . 

1 0 	With due reupect, we have to infbrnkf you that 
the special Duty AllqWance (st) has been stopped to 
us w.e.f. 01 Jul 94rt III Office order Si. No 18/94 
dated 20 Sep 94 and part II Office Order Si No 5/94 
dated 03 Sep 94 

2 9 	In this coction we claim the said SDA on the 
following grounds z- 

As per GIMF OM No 20014/3/82 -'E IV dated 
14 DeC 83 as amended from time to time the 
only criterion £ or atithorsation Of the S1 
is that an employee should have All Indi& 
transfer liability. We all have All India 
transfer liability as per appointment letter 
and undertaking in wr-iting to this effect 
has been obtained from us and kept in our 
service record 

Some of us , we are initially recruited 
elseehere but later posted to this Station. 

(a) Unlike an employee under Civil department 
• we are covered under field service liability. 

So iflC*e of hostility we are liable to serve 
in the field area any where in India . 

We belong• to lowest Class artisan Group 
Oct and Group 'D.' employee s  So it is well 
known and in practice in al]rganiation, 
that thtIC1asseof employeenorxnally recruited 
locally and controlled locally. Just by being 

• 	locally recruited/ controlled, t1e are depri- 
ved of the St • s per thizolicy only high 
Class Officials And technicians only will get. 
this allowance • So this ,.policy  appears to be • 	an aflti labour policy.' 

Stoppage of said SDA, w 0 e.f 01 Jul 94, 
which we were getting since 1 Nov 83, has 
given a great Slow to our stomach • Our 
family monthly budget has been thrown into 
dioarr9..j. 

H 

Con t 'd •.•. . . . 2 



'-2.- 

(f) In our 	 S • this SD1 is  
continually paid to all 

3 a. In view of above , we beg to request you,kind1y 
visualize our condition and .grant us SDJ\ 

4. 	'rhnking you 

Yours faithfully , 

) Painter 

) Carpenter 

13 Sahi ) Jr Gest Opr 

9177M1 

(j irc ci 	4) (c'utt u 

V k Ltt 
) 

• 	
7// e y 

) j1& S A I Y1 L - 

( 	l'I 
/ ull 

 

rH ijiF 
( Q.c Ir 	C ..- 	) 
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Teleg 223974/5203 	
509 Sic!i&1S Uit . Air Psr ( 	 I 

I 	' 	 C/0 	99APO'''.1I 

509u15416/l/PC! 	 1 	 . 	May 95  I 
• Shri Ospal3i,,ha (Paj,ter) 	4 

'. 	i 
., 	 - .- 	

4. 	--,-- 	•'••-•'• I 

PAXI ' IJ9-  SPECIAL WTY ALLOWA'C 

- 	-• 	'-.• ReferenCe 1s . Made • 4 ti.. y9r 4 &pplicatie 	dated 23 May95. 
- - 

It is if.ried that this Static,, is uv,able to grit you ... 
8DA i.J view •f'the olarjficatj, issued by GI Mi1 of Fli 
(D of £ ) OM ?,20014/3/83/_IV dated 20 Apr £pp 87 ' 

' " circulatedu , derAQ/l6Q6t3DA/pC.dated 
* 

25 ' -Jul 94 t 	j further clarified.by IIQ £AC 	lAP vide their letter i•  
EAC/160/1/3flA/pC 	 Aug dated 24 	94, The releve,t extract • 
of the c.ntertte of these two letters are repreduoed anj  
ecl.se1 for your perusal 

( 
. 

(AvilJaj,,) 	 r 
Flight Lieuteat 
Seior 4di 	Officer 

,cl 	i As S tato 	 for $tatio.. C.i&.,1z' 	- 

7 : 	
4 

.-. 

4- 
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